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Present: Mr. Mubecsh Subhija, Mr. Narcsh Kumar, Mr. Aabhas
Singh, Advocates for the Petitioner
ORDER

This pctition was filed by the Corporate Debtor invoking the provision of Section
10 of the Code. All its asscts had already been disposcd off over Lhc gfcars to meet
the financial liability of the Company, Llpon filing of the _present‘pct.ition, Aome
workmen filed their claims and were constituted as the COC. ITowever they were
unwilling to meet even the costs of the CIR process. Even the fees of the IRP had

been paid out from the personal account of one of the Dircctors.

Sinec the only members of the COC were pet and willing to contribute towards
the expenses, and no assct of the Corporate Debtor was available to attract g
resolution plan, as well as the fact that 270 days had alrcady expired, the
consequences in normal course would have been to proceed for liquidation.

However, as there is nothing to liquidate nor cven to meet the recovery of the CIR

4

[Dilshad]|



cost, muchless the liquidation Cost, an order directing liquidation of the asset of

the Corporate Debtor would be a meaningless and an cmpty formality.,

This Bench therefore directs that a company be wound up since there are no

asscts to liquidate. Adequate steps be taken by the applicant Company with the

ROC for striking off its name in the Register of Companics.

Petition disposed of in terms of the above.

—d—

(L.N. Gupta) (Ina Malhotra)
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